
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 14/08/2026

(2023) 04 OHC CK 0043

In the Orissa High Court

Case No : Writ Appeal No. 206 Of 2023

Basanti Muduli APPELLANT

Vs

State Of Orissa & Others RESPONDENT

Date of Decision : 05-04-2023

Acts Referred:

Citation : (2023) 04 OHC CK 0043

Hon'ble Judges : Dr. S. Muralidhar, CJ;G. Satapathy, J

Bench : Division Bench

Advocate : A.P.Bose, D.Mohanty

Final Decision : Disposed Of

Judgement

1. It is submitted that the impugned order was passed on very day of hearing of
the writ petition on 11th January, 2023. It is submitted that although it was
brought to the notice of the learned Single Judge that the Division Bench has
passed an order dated 2nd January, 2023 in W.P.(C) No. 1608 of 2014 (Narottam
Rath v. State of Odisha) and batch of cases, the impugned order was passed
without taking into consideration the facts into account.

2. The impugned order is accordingly hereby set aside and W.P.(C) No. 4671 of
2014 is restored to the file of learned Single Judge in the roster Bench where at
be listed for hearing on 3rd July, 2023. The Respondent-State will file parawise
reply to the writ petition positively by 27th June, 2023, and rejoinder, if any, be
filed by 3rd July, 2023. No further time will be granted to either party to that
purpose. The learned Single Judge is requested to proceed with hearing of the
writ petition on merits and endeavour to dispose of the writ petition as
expeditiously as possible.

3. The writ appeal is disposed of in the above terms.

4. Issue urgent certified copy of this order as per rules.

……………………………..
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